| TEM NO. 7 I'N COURT NO. 2 SECTION | VB

SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (CGivil) No(s).12024/2005
(From the judgenent and order dated 10/05/2005 in RSA No. 493/2001
of the H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)
H T KARNI VEER SI NGH Petitioner(s)
VERSUS
MUNI Cl PAL CORPN. JALANDHAR CI TY Respondent ( s)
(Wth application for exenption fromfiling c/c of the inmpugned
Judgment and prayer for interimrelief)

Date: 27/05/2005 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE P. VENKATARAVA REDDI
HON BLE MR JUSTI CE C. K. THAKKER

( VACATI ON BENCH)

For Petitioner(s)M. Rajeev Sawhney, Sr.Adv.
M. Vineet Jhanji, Adv.
M. Navin Chaw a, Adv.

For Respondent (s)

UPON hearing counsel the Court made the follow ng
ORDER

The special |eave petition is dism ssed. The di smissal of the SLP shall not cone in the wa
y of the petitioner nmaking appropriate representation to the concerned authority.

(A.S. BISHT) (PUSHAP LATA BHARDWAJ)
COURT MASTER COURT MASTER



